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who are the citizens of this country,
without making any distinction what-
soever.
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+[Sarr R. U. AGNIBHOJ. Is it not
necessary mn the interest of the coun-
try that the students on whose educa-
tion the University spends so much
money, should prove more useful 1n
doing national work and remain in the
<ountry?]
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t[Dr K. L. SHRIMALI: I regret
that this question i1s being raised. I
want to submit to the hon. Members
that at the time of admission 1t 1s not
considered whether the student 1s a
Hindu or a Muslim or whether he will
remain in India or migrate to some
other country. We generally hope

that the students who go there for
study will remain in the country.]
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+[SHrr JAWAHARLAL NEHRU: In
the opmnion of the Government, what
he has suggested 1s not necessary in
the interest of the country.]
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T[LICENCE FOR GUNs AND RIFLES

*362. Surr N. S. CHAUHAN: Will
the Minmister for HomE AFFAIRS be
pleased to state whether there are any
air-guns or air-rifles for the possession
of which a hicence 1s necessary, and if
so, the reasons therefor?]

Tue DEPUTY MINISTER ror HOME
AFFAIRS (SHrt B N Dartar): Yes,
those air-guns (which mclude air-
rifles) the projectiles discharged from
which can perforate at a distance of 5
feet a target 12 inches square formed
by five strawboards of foolscap size,
each board bemng 3/64ths of an inch
thick and closely held together 1n a
frame, cf, item (1) m column 2 of
entry 2 of Schedule II to the Indian
Arms Rules, 1951 (copy attached). In
1espect of the rest, no licence is
requued 1n the whole of India
(except Jammu and Kashmir).

Ticences 1n respect of air-guns and
air-rifies which do not satisfy the test
mentioned above are reguired because
hy their greater perforating power,
they are more lethal in killing or
greviously hurting a man and it has,
therefore, been considered necessary
to keep a check on their possession
and use.

tEnglish translation.
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SCHEDULE II

(See Rule 3)
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Arms Ammunitions and Military Stores excluded

Within the areas specified in the first column of the sub-joined table, the arms,
ammunition and military stores described in the second column are excluded f-rom the
operation of such prohibitions and directions containe] in the Act as are indicated in

the third column.

THE TABLE
Area Arms, ammunition and militaiy stores Prohibitions and
directions
(n . (2 ~ (3
* * * ) * * » *
2. The whole of | (j * * » "
India except the .
State of Jammu -
and Kashmir.
(ii) » * - ]
" :onist hich All; provided that
(i) Air-guns and air-pistols which | o Central Govern~

satisfy the following test, namely,
that projectiles discharged from
such guns or pistols do not pgr=
forate a target 12 inches sqfre
formed by five strawboards™ of
foolscap size, each board being 3/
64ths of an inch thick and closely
held together in a frame:

Provided that in making and
estimating the test the following
conditions shall be observed
namely :

(1) the gun or pistol shall be
held horizontally with the
muzzle at a distznce of five
feet from the target;

{2) the test shall be repeated
twenty times for esch class
of projectile which can be
discharged from the gun or
pistol; and

(3) perforation shall be deemed
to be effected in a case
whe: e projectile is a dart, if
the point of the dart pierces
the back of the target and
in any other case if the
projectile passes completely
through the back of the
target.

ment may by Noti-
fication in  the
Official Gegette, re-
tain all or any of the
prohibitions and
directions contained
in the Act in
respect of air-pistols
or of any class there-
of in the case of any
class of persons or
of any specified area.
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7[SHRI N. S. CHAUHAN: Is it a fact
that these air-rifles or air-guns are
wvsed by children alone merely for
learnimng how to shoot and that neither
gun-powder nor any other explosive
15 used 1n them?]

Surt B N DATAR: I did not follow
the question.

Mr CHAIRMAN: Go on, Mr.
Chauhan, repeat your question. What
is the information that you want?

Y g0 gao g : H AT Y
®@Rr 4w ;mragawd F3 qax
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FRa S faeRes g gEdATS
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+[Sart N. S. CHAUHAN: 1 was
asking whether it was a fact that these
air-rifles or air-guns were used by
children alone merely for learning
how to shoot and that neither gun-

powder nor any other explosive was
used in them.]

To Mo gAec FEA : A g,
TTH T qresY ( powder ) s@urS
gar & sk T gxsifia
(explosive) g&=RaT® T & 1 3
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tDr K. N. KATJU: Yes, Sir,
neither gun-powder nor any other ex-
plosive 1s used i them. If the air-
gun causes hurt, as the hon. Member
has said, it will prove harmful whether
1t 1s handled by children or by grown-
ups ]

Ao gwo dlgm : ;T =
T

+[SarI N. S. CHAUHAN: Do bricks
and stones ....]

WORKING OF GOVERNMENT MACHINERY

*363. Surr H. C. MATHUR: Will the
Minister for Home AFFaIRs be pleased
to state:

(a) whether Shr1 A K. Chanda has
been appointed to examine and report
on the working of Government
machinery with a view {p achieve the
speedy disposal of work in the Secre-
tariat;

(b) if so, what exactly 1s the scope
of hig enquiry; and

(c) when he is required to submit
his final report and whether he has
submitted any interim report?

Tae DEPUTY MINISTER ror HOME
AFFAIRS (Sarr B. N. Darar): (a),
(b) and (¢). The question of a review
of the old rules governing administra-
tive procedures, such as the Civil
Services Rules, Fundamental Rules &
Supplementary Rules, etc, has been
before Government for a considerable
time, more especially with a view to
secure maximum administrative effi-
ciency and expedition in the disposal
of business. Most of these rules and
procedures date back many years
prior to independence. With a view to
facilitate consideration of this matter
by Government, the Prime Minister
asked Shri A. K. Chanda to undertake
a review of these old rules, i1n addition

TEnglhsh translation.



